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FINANCIAL EXPRESS

THURSDAY 12, JUNE, 2025

datel 3@ Canara Bank <\
e |

CANARA BANK, NAGAON BRANCH

REF: RO/LEGAL/SARFAESI/7/SG/2025-26
To,

MRS. KAMINIKISHOR TELANG
ATH.NO 95 GOSPADAPOKHARAN GALLINAGAON TAL URAN RAIGAD 400702
9930348212
MR.RUSHIKESH PANDURANG SONKAR
D-8, MARUTIARCADE, ROHIDAS WADA, TAPALNAKA, TAL PANVEL DIST RAIGAD -410206
MRS. KAMINI KISHOR TELANG
FLAT NO 305, 3RD FLOOR, AADITYA MAHADEV CHS LTD, CTS NO 1001/A, 1002, 1002/1/A,
ETC, VILLAGE PANVEL, OLD TAPAL NAKA, ROHIDASWADA, PANVEL WEST 410206
Subject: NOTICE UNDER SECTION 13(2) OF THE SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTEREST ACT, 2002 (SARFAESI ACT, 2002) READ WITH SECURITY INTEREST
(ENFORCEMENT) RULES, 2002 AS AMENDED FROM TIME TO TIME.

Sir,

The undersigned being the authorized Officer of Canara bank, NAGAON branch (hereinafter
referred to as “the secured creditor”) , appointed under the Securitization and Reconstruction of

Financial Assets and Enforcement of Security interestAct, 2002, (hereinafter referred as the “Act”)
do hereby issue this notice to you as under:

That MRS. KAMINI KISHOR TELANG (hereinafter referred to as “THE BORROWER”) have
availed credit facility/ facilities stated in Schedule A hereunder and have entered into the security
agreements in favour of secured creditor. While availing the said credit facilities, you have
expressly undertaken to repay the loan amount/s up to the limit of Rs. 7,40,000.00 (Rupees
Seven Lakhs Forty Thousand only ) with interest thereon in accordance with the terms and
conditions of the above mentioned agreements.

You (The Person mentioned in Schedule B) are also entered in to agreements against the secured
assets which are detailed in Schedule B hereunder.

However, from FEBRUARY 2025, the operation and conduct of the said financial assistance/
credit facilities have become irregular. The books of account maintained by the secured assets
shows that the liability of the borrower towards the secured creditor as on date amounts to
¥4,59,183.39 (Rupees Four lakhs Fifty Nine Thousand One Hundred Eighty Three and
paise Thirty Nine only ), the details of which together with the future interest rate are stated in
schedule C hereunder. It is further stated that the borrower/Guarantor having failed to keep up
with the terms of the above said agreement in clearing the dues of the secured creditor within the
time given, and have been evasive in settling the dues. The operation and conduct of the above
said financial assistance/ credit facility/ies having come to a standstill and as a consequence of
the default committed in repayment of principal debt. Installment and interest thereon, the secured
creditor was constrained to classify the debt as Non-Performing Asset (NPA) as on 29.05.2025 in
accordance with the directives/guidelines relating to asset classification issued by the Reserve
Bank of India.

The secured creditor to through this notice brings to your attention that the borrower has failed and
neglected to repay the said dues/ outstanding liabilities and hence hereby demand you under
Section 13(2)of the Act, by issuing this notice to discharge in full the liabilities of the borrower as
stated in Schedule C hereunder to the secured Creditor within 60 days from the date of receipt of
this notice that you are also liable to pay future interest at the rate of 10.00% Per Annum together
with all costs, charges, expenses and incidental expenses with respect to the proceedings
undertaken by the secured creditorin recovering its dues.

Please take note of the fact that if you fail to repay to the secured creditor the aforesaid sum of
¥4,59,183.39 (Rupees Four Lakhs Fifty Nine Thousand One Hundred Eighty Three and
paise Thirty Nine only ) together with further interest and incidental expenses and costs as
stated above in terms of this notice under Sec.13(2) of the Act, the secured creditor will exercise all
or any of the rights detailed under sub- section (4) (a) and (b) of Section 13, the extract of which is

DATE: 31.05.2025

DCM SHRIRAM INDUSTRIES LIMITED

CIN : LT4899DL1989PLCO35140
Regd. Office : Kanchenjunga Building, 18 Barakhamba Road,
Mew Dedhl 110001
Tel.: 091-43745000, E-mail. dsil@demsr.com, Website: www.domsr.com

NOTICE
Transfer of Equity Shares in the Company to

Investor Education and Protection Fund (IEPF)

Shareholders are hereby informed {hai pursuant 1o the provisions of Investor Education
and Protection Fund Authority {Accounting, Audit, Transfer and Refund) Rules, 2016, as
amendead (‘the Rules’}, the Company |8 mandatad to transfer the Final Dividend lor (he
Financial Year 2017-18, which remained unclaimed for a period of seven years, to the
IEPF Authority. The corresponding shares on which dividend was unclaimed for seven
consecutive years will also be ransfered as per the procedure sef out in the Rues

In compliance with the Rules, the Company has communicated individually 1o the
concemmed shareholders at their registered address whose shares are liable to be
fransfemred in IEPF forfaking approgriats achon and the details of such shares liable to bs
transferred to IEPF are also made available on the webhl’e t:‘ the Gar'Im:r-!.- iz

thﬂlrunualmﬂd dwu:lend and tiwe shares I-ablem be transferred.

Shareholders holding shares in physical form and whose shares are liable lo be
transferred 10 IEPF. may note that the Company would be issuing Latter of Confirmation i
fiaw of the original share certificate(s) held by tham, to convert it into DEMAT form-and
transfer in favour of IEPF.

The shareholders may further nole that the defalls uploaded by the Company on ds
website should be regarded and shall be deamed adequale nolice in respect of the Issue
of Letter of Confirmation by the Company for the purpose of transfer of shanes to IEPF.

in case ihe Company does nol recene any commesnication from the concemed
shareholders by 31st August, 2025, the Company wilh a view fo comply with the
requirements of the Rules, will ransfer the dividend to the IEPF by the due date as per
procedure stipulated in the Rubes. The comesponding shares on which dividend is
unclaimed for seven consecultive vears shall also be fransfesred without any Furtier
nedics,

Please note that no claim shall lie against the Company in respect of unclaimed dividend
amount and shares transfemred to the IEPF. Shareholders may claim the dividend and
corresponding shares transfered io IEPF including &l benefits acoruing on such shares, if
any, from the [EPF authorites after Tollowing the procedure prescribed in the Rules.

For any queries on the above matter, the. shareholders are requesied to contact the
Company's Registrar and Share Transfér Agents, KFIN Technologies Limited, Selenium
Tower-B, Plot Mo, 31 & 32, Gachibowli, Financial District, Nanakramguda
Serilngampally, Hyderabad, Telangana — 500032, Email. einward nsfxfinlach com
Website: wenakfintech.com; Toll Free Mo, 1800-309-4001-and Whaizapp No. (91)

9100094033 For DCM Shriram Industries Limited

Sdi-
Place: Mew Delhi Y.D. Gupta
Dated: 11.06.2025 Company Secretary

given here below to convey the seriousness of this issue:

13(4)- In case the borrower/Guarantor fails to discharge liability in full within the period specified in
sub section (2), the secured creditor may take recourse to one or more of the following measures
to recover his secured debt, namely;

a) Take Possession of the secured assets of the Borrower/Guarantor including the right to transfer
by way of lease, assignment or sale for realizing the secured asset;

b) Take over the management of the business of the borrower including the right to transfer by way
of lease, assignment or sale for realizing the secured asset:

Provided that the right to transfer by way of lease, assignment or sale shall be exercised only
where the substantial part of the business of the borrower is held as security for the debt;

Provided further that where the management of the whole of the business or part of the business is
severable, the secured creditor shall take over the management of such business of the borrower
whichis relatable to the security for the debt;

And under other applicable provisions of the said Act.

Your attention is invited to provisions of sub section (8) of Section 13, in respect of time available,
to redeem the secured assets.

You are also put on notice thatin term of Section. 13(13) the borrower/ Guarantor shall not transfer
by way of sale, lease or otherwise the said secured assets detailed in Schedule B hereunder
without obtaining written consent of the secured creditor. It is further brought to your notice that
any contravention of this statutory injunction/restrain, as provided under the said act, is an offence
and if for any reason, the secured assets are sold or leased out in the ordinary course of business,
the sale proceeds or income realized shall be deposited with the secured creditor. In this regard
you shall have to render proper accounts of such realization/income.

This notice of Demand is without prejudice to and shall not be construed as waiver of any other
rights or remedies which the secured creditor may have including further demands for the sums
found due and payable by you.

This is without prejudice to any other rights available to the secured creditor under the Act and/or
any other law in force.

Please comply with the demand under this notice and avoid all unpleasantness. In case of no-
compliance, further needful action will be resorted to, holding you liable for all costs and

consequence.
Thanking You.
Yours Faithfully,
AUTHORISED OFFICER
SCHEDULE A
[DETAILS OF CREDIT FACILITY/IES AVAILED BY THE BORROWER]
SERIAL| LOANAJC. NATURE OF LOAN/LIMIT DATE OF AMOUNT
NO. NUMBER SANCTION
1 54879830000042 SYND Mortgage 12/02/2018  |Rs. 7,40,000.00
SCHEDULE B
[DETAILS OF SECURITY ASSETS]
SL. NO. IMMOVABLE | NAME OF THE TITLE HOLDER

1 |FLAT NO 305, 3RD FLOOR, AADITYA MAHADEV
CHS LTD, CTS NO 1001/A, 1002, 1002/1/A, ETC,
VILLAGE PANVEL, OLD TAPAL NAKA,
ROHIDASWADA, PANVELWEST 410206
9930348212

Admeasuring 339 Sq. Ft. BuiltupArea

Towards North : Panvel Municipal Road

Towards South : Panvel Municipal Road

Towards East : City Survey Property

MRS. KAMINI KISHOR TELANG

INVITATION FOR EXPRESSION OF INTEREST FOR
TRANZLEASE HOLDINGS (INDIA) PRIVATE LIMITED
OPERATING IN BUSINESS OF LEASING OF CARS AT MUMBAI, GURUGRAM AND OTHERS
{Under sub-regulation (1} of regulatbon 354 of the Insolvency and Bankruptey Baard of |mdia
{Imsalvency Resalotiom Precoss for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
Trancleass Holdings (India) Private Limited
CIN; U591 0MH2 COBPTC 162528

| PAN: AABCEGIA0D
Office of Comporate Debtor:
House Mo, 695, Tinupati APT. Patakar Phot,
Kalarnbhea Shehapur, Kalamgaon, Thane,
"-'-hhlm WiF, "'.I'Ihl.'i ,-|-'.!-| A, |I'r' i - 421601

I I".Inl, _:f..._u labile - } B

" Mumbas, Delhi NCR

i
L | MNarme o the corporste dellor
along with PAN & CINS LLP Mo

2. | Address of the registered office

2. | URL of websita

1 Detatls of place whene majory o
fmed assats are located

E. | Instalied capacity of main products;

G, | Quantity and wvalue of main products,’
earvices sold in ast financial year

TLeasing of Cars

B per apilande audited batancs sheel for
EY, 2020-21. the revanue from opemations

| |l Rs 1883 Or
T. P I.'Ef £ arm “HD!.‘FER.-' WaDER (VB I".IIL
B | Furiher delss ncuding |ast | Details can be SOUERT By Sending reduess io
mviitabde financial statemenis Resolulion Professiorg] al

(with schadules) of two yaars, ksts Girp tragleasa S Fmasil.com
| af ErEll:IIIIIrE- 3."’ -E.-'EIIIEIIZIIB n[ LHL
=R EllglLuhi'.- for resolutian anuhcanrs
under saction FS02 N of e Code

i% sailable &t UEL

| Detalls can be sought by sending reguastio
Hegalutiean Prodessionsl &t
Eirprt e ag el gt com

10. | Lasl date for receipt of oxpression | 27 00-2025
| of interast !
11. | Date of lsue of provisional list of 2082025
prospective regolution Bppheants
17, | Last date for submission of | 0AO7-3075
| nhjections o provisional fist
13 | Date of Issue of final list of eV 25
| prospective recolution appécants
14 | Date of Eaueof information 1107200
rrresTnrBadum, evalusption malns
and request Tor resolution plans
| b prospactive resolution apglicants. |
15, | Last date for submission of 10082025
regolutsn plans
16. | Process email id o subr | girp trenTeagemgmail.com

| E:-c|1r|:“-‘:'-.||_1r |:|r Irlle_. :,,,_
17. | Details of the corparate debbor's
ragistration status a5 MSME

Mo infarmation mavailatise

No.1000/1000/1 Sd/-
Towards West : City Survey Property IPE - NPV Insolvency Professionals Private Limited
No.1004/1004/1 iFormerly Known as Mamntrah Insolvency Profossionals Private Limited)
Through s Director - Mr. Atul Tandon
SCHEDULE C Resolution Prolessional
[DETAILS OF LIABILITY AS ON DATE] In the matter of Tranzlease Holdings {India} Private Limited

1 No.,: IBBI/IPE-0040
SLNO.| LOANA/C. |NATURE OF LOAN/LIMIT|  DATE OF AMOUNT Date: 12th June 2025 Py by g s o i
NUMBER SANCTION Place: New Delhl AFA valldity up to: 31.12.2025

1 154879830000042 SYND Mortgage 12/02/2018 Rs. 4,59,183.39

TELE 'IlL.-r e "'1'|.l

*‘vF INANCIAL EXPRE§S

== T e —— S e ——

Nancialaxnress. Com

SUPREME INFRASTRUCTURE INDIA LIMITED

CIN: L74999MH1983PLCO29752

FORM A
PUBLIC ANNOUNCEMENT

[Under regidiation B of the fesohancy and Bankruptcy Baar of fndia)
fTnsoivoicy Resalution Process for Covporate Parsans) Regulatians, 20356]

FOR THE ATTENTION OF THE CREDITORS OF
PIYALI TRADING COMPANY PRIVATE LIMITED

RELEVANT PARTICULARS

| Feali Trading Compary Private Lirnited
1Fr'];' {60g

| Fesgistrar of Companies: Mumbal

| Mama :t CoFporate debhor

| Dele of in Corpration al |:J_|"|:'|-;_:r ] |,.‘r"'|'| o

|Athory wdar which comonmts debicy

| incorporated / registomod

4, | Corporate ientily Mo of coporate
|oebior

5, |Adckes of the regstend alfice and
priracipal office (it amy) of coporate
chabeor

i, I|I'|:-I_I5'.|'|'.'I'I:.'||' ermmenoerTen dalg in
| respect of corporate debior

7 | Estimaesd irie of ciosung of insobenoy
| resolutian process

8. |Mame and negistation number of tha
irsnhendy professiora| actng & inbanm
| resolution professional

8, | Addness and e-mail of the mtenim

resolution professional, &6 regisensd

| wiith the Bosmd

Al aing eomall 0 be used for

pormesporicence witl the medm

resolution professional

r-'-“'hJ'!—'

| BB MHEIGY9EFTC 117529

17 A.-I';mlr::-ﬂ Floir .G.'r'i't-1.|.'ﬂ:..|i.|r||g.l Sanl Tulsaram
Foad, ron Markat, Masid Station (ERst),
fumbai, Maharshira, India, S00005
CEAD6 2005 | MELT Orcler commumicalion recsved
| by Infieninn Rasolution Professional on LOADS/2025)
OF A2 XS

[V Miing Hasodekar
IBEL P00 52 MOC 16200 7- AR 1 028S

| Third Foor, Satyagin Apartments, 77. Vigyanagar
Colrry, 2147, Sadashid peth, Pune 451030
| Emailt: miind asodakariimdses com.
i phaltradlinE SR maioom
rribncl kesodekandkmssca com
Third Fioor, Sabeagin Apanmerts, 77, ViEsnagss
Colery, 2147, Sadashin peth, Pane 421030
|11 |iaek date for submission of claima | 340672005
12| Classes of crodios, # amy, under
claEs ) of subrsection B0} of saction
21 ascerfainad by the imterim resoiution
| peofessinal
L3 Mames of Insofency Professionals
idieniifiad o act as Authorised
Regresenimive of crediion n aclass
| [Three nemes for each cass) | ] o
{a) Redfenant Forms and Wiptlinke R e bl Bowciny homie deéraniceads
[T} Dweiabs of authoised representatives | Plysical Ardkeas;
&6 avallabie at: It Flor, Satwagin Apartments 77, ViEsnagar Cofomy,
F147, Sackashing Pet Punes 411000

modice is herebhy given thal the National Comprry Law Tribonal has ofdersd thi
comimencenEnl af 8 corparate insalyancy resolutlon process of the Pl:l'ﬂll “'Hﬂll'lgg
Compamy Private Limied on 09/06/3025, (NCLT Ordar communication recened by
Irlerim Besalution Prafessional on 1008202 5]

The creditors of Piyall Trading Company Privabe Limited_ sre hereby called upon to submit
thair claims with proof on or befora 24th June 2025 falling fourteen days from the
appaintrment of the intenm resalution professionad o the interim resclaton professional at
the addsass mmentianad E_g,Elil'lﬁ-'l By Mo, 10

Thetinancial credibors shall submit thetr ciaims with proor '::.' ghectranicmeans only, Al ather
cregdtors may submit the claims with proef in person, by post or by electronis means,

A Hnancial creditar belongng 16 8 cless, ag listed &8aingt the entry Mo, 12, shall indicate ns
chixce of authonsed representatie Trom SMOng the three Insofsency urn:nfee-ah:-nals listed
against antry Mo 1.3 40 act as authorised representativa of the class [specify class] in Farm
[+

Swubmissionof false o I’:'I-SlEE-ﬁll'-g_ praafs of claimshal gttract peniaities,

Milind Kasodakar

Interim Resolution Professional

Reg ho. (BB IPA-OO2/1P-No. L 16/ 201 7-18/10285

Drate; 12506,/ 2025

Plage; Purs

14.

Mahindra & Mahindra Limited
NOTICE

NOTICE is hereby given that the certificates for the undermentioned securities
of the company have been lost and the holders of the securities have applied
to the company to issue duplicate certificates. Any person who has a claim in
respect of the said securities should lodge such claim with the company at its
registered office within 15 days from this date; else the company will proceed
to issue duplicate certificates without further intimation.

Name(s) of Number &
the security Folio Certificate .
Face value of Distinctive numbers
holder(s) as per | Number securities numbers
the certificate(s)
Prabhakar | oo jfgfa“czilzﬁz 2010919, |  3684287-3686218,
Karandikar 421970 |1241792990-1241794921
| | Rs05/-each |

Place: Mumbai
Date: 12.06.2025

areers

DIVYAAGRO CHEM PRIVATE LIMITED ( IN LIQUDIATION)

NOTICE OF SALE AS GOING CONCERMN OR SALE OF ASSETS ON
STANDALOME BASIS CIN: U24219MHZ009PTC 192776, THROUGH E-AUCTION
Regd. Off. A1: 9 Quaens Lawn Premisas CHS Ltd, Piot ho. 967, Opp Sony Many
=V, Road, Vile Parle (W}, Mumbai- 400056
iSale under the provislons of Insolvency and Bankruptey Gode, 2016)

Notics s hereby glvan to the public in general under the provisiens of Insolvancy and
Bankmuptey Code, 2016 and Regulations there under, that the process of sale of Divya Agro
Cham Privata Limiled - InLiquidation {Comporate Debtor'C0D) as Sala as Going Concern orSele
al Azsels on Sfandabona basis of lorming par of Ligusdation Eslate (armad by the Ligusdator
appointed by the Hon'ble NCLT, Mumbai vide order dated December 19, 2023 (order recened
an Jenuary 2, 2024) read with order dated Octobar [, 2024 s schaduled to take place on 14th
July, 7025, Tha E-Auction will be conducted on "AS 15 WHERE |5 BASIS. AS |5 WHAT 15

BASIS, WHATEVER THEREISBASIS ANDNORECOURSEBASIS,

Sgfe will ba dome by the undersignad through E-Suction serdca pravidar PSB Alkance Privaba Limitad

fhrough parlal Mipsbaanknaloom Al (s assals are ocated al the Plot ro, 414, Mahad indusinal

Area, Vilage-Kamble, Raigad - 402309, Asset b Mo, 646 and 668 for search of auction propesty

lii1:-|:u:-r..ﬁ. 14..-I.,IIJ5,' 20125, From 1 00AM, 1 100P M
[Option B- 14t July, 2025 From 3:00 FM. to 500 R M

Lot Dala and Tima for submissian of Expréssian|

of Inbenist [EDI) along wilh Supparing docurmants R T iy T

Gale and Time far Inspection [Assets to t:lHr-c]a'f 13th June, 2025 o Friday 1188 July, 2023
auchoned arefocaled 2t Mahad, Maharashira) (12 Noontad 00 pm.)
LEEIEE:E[JEJHH'I:.EMEEI'H“E'MIP". EE|:-:|=1I Fn-:'ag.' i1tk _uh, ¢|:|25

& BBHHFUWMEEEBHEEWMEDEHWu Reserve EHD[appu‘m: 10% | Incremental

Cale and Tima of E-auctian

Ho, | a Going Concarn] Price | of Resarve Price) | Bid Amount
Optian A: Sale uFl:nml:lral-a Dui]l:nr aaﬁwlg El:unrnarn ﬁ:rnuurs’r in INR
Block [Sale of Comorate Deblor as Gaing Concern| a3 10,600 8,31,000 1,000,000

A HUnder Regulation 32{ejof the IBEI
[_r:|u-:lau|:-n Fr:::hai.s. Hegl.la‘r:lrc 2014
OR Option B: Sale of Assets of Corporate Dabtor
IIn case no bids receved for Auchon under Oplion A then anly hﬁshr Option Bowik be conskered)
Block [Sale of Faclnr,r Land & Budo g with|
B2 33650
B fumllurP and fixturas !

Impn-rtaanemls and Conditions of E- aur:llr-n 1. ifihe bidding for Option & is nod swccesshul
then bidding for Option B shallbe undertaken as per thetimeling provided above
2, Earnest Monay Depasil (EMD) of the successhul bidder shall be foraited I Faund ineligible
during ihe awckion process
3, Bidding will be alowed galy if EMD prescribed for the respective |ot is remifted as per
specified imealing
4 A an lhedals ol sswance of Sala Cartificzaba by the Liguidatar, tha curent apedalional agsals and
liabiiilies shall be ransfarred/deemead 1o have baan ransfarred as a part of {ha Corparale Dablar
bstirvg s0dd &5 goang concem subfact to barms and condilion of E-Aucfion Pracass Dacument
E. The Registration charges and oiher applicabie taxesicharges if any shall be peid extra by the
sucoessful bidder to conclude tha sale
B. Kaindly reder o delailed tarms and candiion be undarstand the process of bedding tharawgh Mk
E-Auckan Process Dacumant
Important Note: 3. The details of all the asseis along with any pending legal cagesion-gaing
litbgations if any, are to be mandatorily saen before participating in the auction, The prospective
bidders are advisad 1o rrake theirawn ind epandent inguidas regarding Corporate Datdor
The Interasted Applicants may refar to the complete E-Buction Prosess Documeanl conlaining
details of ferma and conditions of the E-Auction an the websie of the E-Buciion samvice provider
hitps-bagnknel com or may directy write an email to cop, dacpkflomail com obtain the same
b. I es cEanifind that, thisinvitalion purports to invibe prospactive bidders and doos nol cheate
ary kind of bnding abligation on the part of tha Liquidator or the Company 1o efeciuale the
gala. Tha Liguidalor has the absolote righl lo accept or rejecl any or all ofer{sibids or
adicum/postponal canca! the e-Awction or withdraw any propady or parfion thereaf fram the
guction proceeding al any siepe ar disquahify any interested party / potential invesiorf bidder
without any lkability. &ny revision In the sale nolice will be uploaded on the website on
htips_iibhl baanknel comieay clion-ibbifauc-lksting.
c.ltisrequasiad toall the bidders bo Kindly visd the website ragularly.

Sdi-
s, Palak Swapnil Desai
Liguidator of Divya Agro Chem Private Limited [ In Liguidation)
BB Ragn, No.: IBBUIPA-DD/IP-PO151 TI2079-2020012515
AFA Moo AT 2615/027311 2250107508 (valid il 315t Decembes, 2025)
Adddress: 901, 9th Floor, Park Vistas, Opp, Lalubhai Park, Near MTHL, Andher (W), Mumba-400058

B.23,000 1,00,000

"'_L - Padmashri Annasaheb Jadhav Bharatiya Samaj Unnati Mandal's

..ﬁ Matoshri Ushatai Jadhav Institute of Management Studies & Reserch Centre, Bhiwandi
Dist.-Thane 421305
APPLICATIONS ARE INVITED FOR THE FOLLOWING UNAIDED

POST OF DIRECTOR FOR THE ACADEMIC YEAR 2025-2026
UNAIDED

Sr.No. Cadre No. of Post Category
1 Director 1 Open

The above posts are open to all, however candidates from any category can apply for the post.

Reservation for women will be as per University Circular No. BCC/16/74/1998 dated 10" March,
1998. 4% reservation shall be for the persons with disability as per University Circular No. Special
Cell/ICC/2019-20/05 dated 05" July, 2019.

Candidates having knowledge of Marathi will be preferred.

The Educational Qualification, Experience and Pay Scale for the post of Director is as prescribed
by the University of Mumbai, AICTE and DTE from time to time.

Please refer University circular No. Wi/ fafemre®/ d=feremvr/99/:030-39 dated 11
January, 2021 for qualifications and experience at the time of interview.

Applications who are already employed must sent their application through proper channel.
Applicants are required to account for breaks, if any in their academic career.

Application with full details should reach the SECRETARY, Padmashri Annasaheb Jadhav
Bharatiya Samaj Unnati Mandal, Dhamankar Naka, Varhaldevi Road, Bhiwandi, Dist-
Thane 421305 within 15 days from the date of publication of this advertisement. This is University
approved advertisement.

Sd/-
SECRETARY
Padmashri Annasaheb Jadhav Bharatiya Samaj Unnati Mandal

-

=

o
v

Padmashri Annasaheb Jadhav Bharatiya Samaj Unnati Mandal's
Bharatratna Dr. Babasaheb Ambedkar Law College, Bhiwandi
Dist.-Thane 421305
APPLICATIONS ARE INVITED FOR THE FOLLOWING UNAIDED POST OF
PRINCIPAL FOR THE ACADEMIC YEAR 2025-2026.
UNAIDED

Sr.No. Cadre No. of Post Category
1 Principal 1 Open

The above posts are open to all, however candidates from any category can apply for the post.
Reservation for women will be as per University Circular No. BCC/16/74/1998 dated 10" March,
1998. 4% reservation shall be for the persons with disability as per University Circular No. Special
Cell/ICC/2019-20/05 dated 05" July, 2019.

Candidates having knowledge of Marathi will be preferred.

"Qualification, Pay Scales and other requirement are as prescribed by the UGC Notification
dated 18" July, 2018, Government of Maharashtra Resolution No. Misc-2018/C.R.56/18/UN1-1,
dated 8" March, 2019 and University circular No. TAAS/(CT)/ICD/2018-19/1241, dated
26"March, 2019 and revised from time to time. The Government Resolutions & Circulars are
available on the website mu.ac.in

Applications who are already employed must sent their application through proper channel.
Applicants are required to account for breaks, if any in their academic career.

Application with full details should reach the SECRETARY, Padmashri Annasaheb Jadhav
Bharatiya Samaj Unnati Mandal, Dhamankar Naka, Varhaldevi Road, Bhiwandi, Dist-
Thane 421305 within 15 days from the date of publication of this advertisement. This is University
approved advertisement. Sd/-

SECRETARY
Padmashri Annasaheb Jadhav Bharatiya Samaj Unnati Mandal

o

/ -"'l"*'

Place: Mumbal, Datg: 130 June, 2025

Padmashri Annasaheb Jadhav Bharatiya Samaj Unnati Mandal's
_@‘f B.N.N. College(Arts, Science and Commerce), Bhiwandi
~%.' Walk in Interview for Unaided Section
FOR THE ACADEMIC YEAR 2025-2026 On PURELY TEMPORARY BASIS
Full Time Assistant Professors & Teachers
for the following Subject/Courses

JUNIOR COLLEGE 23" June, 2025 - 11.00 am

Supreme House, Pratap Gadh, Plot No. 84/C, Opp. IIT, Powal, Mumbai City, Mumbai, Maharashtra, India, 400076.
Tel: +91 22 6128 9700 | Email id: cs@supremeinfra.com | Website: www.supremeinfra.com

EXTRACT OF CONSOLIDATED UN-AUDITED FINANCIAL RESULT FOR THE QUARTER ENDED AND NINE MONTHS ENDED DECEMBER 31, 2024

(Amaounts in Lakhs except EPS)

Slandalone

Consolidated

Quarier Ended on

Nine Months Ended Year Ended

Quarter Ended on

Mine Months Ended Year Ended On

Farlculars

31-Dec-24 | 30-Sep-24

31-Dec-23 | 31-Dec-24 31-Dee-23 31-Mar-24 31-Dec-24

J0-Sep-24 | 31-Dec-23 | 31-Dec-24 31-Dec-23 31-Mar-24

Unudited Unudited

Unudited Unudited Unudited Audiled Unudited

Unudited Unudited Unudited Unudited Audited

1 | Total !ncnme T{I:IIT' Operations 72002

4,435.60 3,077 .66 2,8943.05

1.103.75 891.83 | 4. 4495.60 3,961.02

g e e

| Total Expenses 36,744.00 35.268.75

30.417.98 | 10979916 | 86.177.89| 12369355 | 3674698

3029112 | 3193949 1 1098063 a4, 5.'5 B6 1,23,774.42

(36,186.51) | (33,072.37)

(29.233.63) | (1.05,353.38) | (84,789.77)} | (1.17.440.04) | (36,188.89)

(34,074.74) | (30,737.20) | (1.05,360.71) | (90,806.12) | (1.17.502.84)

Z2
3 | Net Profit/ (Loss) for the period bafare Tax
4

| Net Profit/(Loss) for the period after Tax (36,186.51) | (34.072.37)

{29,233 63) | (1,05.353.58) | (B4,789.77) | (1.17.440.04) | (35,188.89)

(34,074.74) | (30,737.20) | (1,05360.71) | (90.806.12) | (1.17,502.94)

| Paid-up Equity Share Capital ( FV 10/- each) 2.569 84 2,560 84

2.569.84 256984 2.569.84 2,569.84 2,569.84

2,569.84 2,569.84 | 2.569.84 2,569 84 2,569 .84

| Basic
| Diluted:

(1490.81) |
(140,81

(132.59)

AR L

{113.76)
{113.76)

(408.95) | (329.94) |

J (496.89) |
(409.96) {329 94)

(456.99)

JRalkag)
(140.82)

eos |
{132.59)

{11954} | (400.98)
(118.54) | (409.98)

(353.25)
(353.25)

1437.07)
(457.07)

Notes:-

. The above Unaudited Financial Results have been reviewed by the Audit Committes thereafter approved and record by Board of Directors at their meeting held on June 10, 2025
A5 required under clause 33 of SEBI (Listing Obligation and Disclosure Requirements) Regulations, 2015, the Statutory Auditors of the Company have carried out limited review of the above Financial Results for the Quarter and Ninge

Months ended December 31, 2024.

The Company has adopted Indian Accounting Standard {Ind AS) for the financial year 24-25 and above results have been prepared in accordance with Ind AS as prescribed under section 133 of the Companies Act, 2013 and read

with relevant rule made thereunder.

The Figures for the corresponding previous pericds has been regrouped’ reclassified wherever necessary, to make them comparabte.
The Company operates in two segment during the quarter namely, financing activities and Investment and Trading in securities. A separate reportable operating segments is prepared as per IND AS 108 - Operating Segments.

The figures: of preceding quarter ended December 31, 2024 and quarter ended December 31, 2023 are the balancing figures between the unaudited figures in respect of the Nine Months ended December 31, 2024 and December 31,
2023 respectively and the unaudited figures for the quarter ended Seplember 30, 2024 and September 30, 2023 respectively, which wers subject to imited review.

The Tull format is also available on the websie of the company .8 www.supremeinfra.com and BSE's Website i.e. hitps:/'www.bseindia.com,

Date: 11-06-2025
Place; Mumbai

For SUPREME INFRASTRUCTURE INDIA LIMITED
sSd/-

Vikram Bhavanishankar Sharma

Managing Director

DIN: 01249904

epaper.financiaiexpress.mn'. .

Sr. No. Cadre Subject No. of Post
1. Assistant Teachers English 3
2. Assistant Teachers Hindi 1
4. Assistant Teachers Economics 2
5. Assistant Teachers Commerce 5
6. Assistant Teachers Physics 3
7. Assistant Teachers Chemistry 3
8. Assistant Teachers Biology 3
9. Assistant Teachers Mathematics 3
10. Assistant Teachers E.V.S. 1
1. Assistant Teachers Physical Education 1

SENIOR COLLEGE 24" June, 2025 - 11.00 am

Sr. No. Cadre Subject No. of Post
1. Assistant Professors English 2
2. Assistant Professors Rural Development 1
3. Assistant Professors Chemistry 2
4. Assistant Professors Botany 1
d. Assistant Professors Zoology 2
6. Assistant Professors Physics 3
7. Assistant Professors Mathematics 4

SELF FINANCE COURCES 24" June, 2025 - 02.00 pm

Sr. No. Cadre Subject No. of Post
1. Assistant Professors | Information Technology 7
2. Assistant Professors Computer Science 5
4, Assistant Professors Microbiology 2
d. Assistant Professors Biotechnology 2
6. Assistant Professors Account & Finance 1
7. Assistant Professors Management Studies 1
8. Assistant Professors Banking & Insurance 1
9. Assistant Professors Financial Market 1
10. | Assistant Professors | Mass Media & Comm. 2
11. | Assistant Professors Lab. Assistant 1

Bharatratna Dr. Babasaheb Ambedkar Law College,
Bhiwandi, Dist-Thane
INTERVIEW ON 25" June, 2025 - 11.00 am

Sr. No. Cadre Subject No. of Post
1. Assistant Professors BLS/LLB - 5 Years 1
2. Assistant Professors LLB- 3 Years 1
3. Visiting Assit. Prof. LLB 1
4, Accountant --- 1
5. Junior Clerk --- 1
6. Peon --- 2
Mathoshri Ushatai Jadhav Institute of Management

Studies and Research Centre, Bhiwandi, Dist-Thane
INTERVIEW ON 25" June, 2025 - 02.30 am

Sr. No. Cadre Subject No. of Post
1. Assistant Professors Human Resource 1
2. Assistant Professors Marketing - 1
3. Assistant Professors Operations 1
4, Librarian -1 yr. Exp. — M. Lib. --- 1
5. Assistant Librarian - B. Lib. --- 1
6. Peon - 2

1. No. of Posts are Subject to Availability of work-load in the concerned Subjects or Departments.

2. Qualification as prescribed by the UGC Notification dated 18" July, 2018, University circular
No.TAAS/(CT)/ICD/20118-19/1241, dated 26" March, 2019, University circular No. aferares/
faferaTe/ SR/ 9 9/ 02 0-39 dated 11 January, 2021 and Government of Maharashtra
Resolution No. Misc-2018/C.R.56/18/UNI-1, dated 8" march, 2019 and revised from time to
time

3. Preference given to the candidates belongs to SC/ST/NT category as per reservation policy for
JUNIOR COLLEGE

4. Attend Interview at your own cost, with original & Photo copies of certificates.

PLACE OF INTERVIEW: Padmashri Annasaheb Jadhav Bharatiya Samaj Unnati

Mandal, Management office, 1" Floor, Skill Development Building, B.N.N. College

Campus, Bhiwandi, Dist: Thane 421 305. Sd/-

SECRETARY
Padmashri Annasaheb Jadhav Bharatiya Samaj Unnati Mandal




FORM A
PUBLIC ANNOUNCEMENT

6 of the and Board of India)
(Insoivency Process for Persons) 2016]

RELEVANT PARTICULARS

Name of corporate deltor Piyall Trading Compary Private Limited

e

Date of incorporation of comorate debtor | 18/12/ 1998
Authority under which corporate debtor | Registrar of Companies- MUmba! =

' registered
4. |Comorate Identity No. of corporate Us5101MH1998PTC117529
deblor

&, | Address of the registered office and 7-A, Ground Fioor, Girraj Building, Sant Tukaram
principal office (if any) of corporate Road, Iron Market. Masjid Station (East),
debtor

Mumbal, Maharashtra, India, 400009
6. |Insolvency commencement date in 09/06/2025 ( NCLT Order communication received
of debtor by Interim R jion Professienal on 10/06,/2025)

™~

respect
Estimated date of closure of insolvency | 07/12/2025
resolution

process
Name and registration number of the Mr. Milind Kasodekar
insolvency professional acting as interim IBBY/IPAO02/1P-NO0116/2017-18/10285

o

9. [Address and emall of The Tisrim Thind Fioor, Satyagin Aparuments, 77, Viayanagar
resolution professional, as registered Colory, 2147, Sadashiv peth, Pune 411030
i Emait miling &

mAdscs.co

K

WK Y 00
resolution professional Third Floor, Satyagin Apartments, 77, Viayanagar

Colony, 2147, Sadashiv peth, Pune 411030
Last date for ission of claims 24/06/2025
Ciasses of creditors, if any, under =
clause {b) of sub-section (64} of section
21, ascertained by the interim resolution
professional

13. mdlmwﬁum‘simas =

14./(a) Relevant Forms and Weblink: httpy//www.ibbigov.in/home/downloads

(b) Details of authorized representatives | Physical Address:

are available at: 3rd Floor, Satyaggri Apartments 77, Vijayanagar Colony,
2147, Sadashiv Peth, Pune- 411030

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insoivency resolution process of the Piyali Trading
Company Private Limited on 09/06/2025. (NCLT Order communication received by
Interim Resolution Professional on 10/06/2025)

The creditors of Piyall Trading Company Private Limited, are hereby called upon to submit
their claims with proof on or before 24th June 2025 falling fourteen days from the
appointment of the interim resolution professional to the interim resolution professional at
the address mentioned against entry No. 10,

Thefinancial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electranic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specity class] in Form
CA.

Submission of false or misleading proofs of claim shall attract penaities.
Milind Kasodekar

Interim Resolution Professional

Reg No. IBBI/IPA-002/1P-No. 0116/2017-18/10285

Date: 12/06/2025

Place: Pune

c’“ib—cm_..ﬂ«bu_m_



